
     
 

    

       

   
   

 
 

    

 

   

       
     

          
     
 

           
      

    

   

            

          

         
       

          

          

         

          

         
          
  



      

   

        
        

           

          

           

            
           

            

          

            

           

           
          

         

        
           

      

          
       

   

  

  

 

 

  



      

   

            

        
         

         
         

        

          
         

           

            
           

         

         

         
          

   

         
           

      
             
           

          
           

          
             

             
           

          
            

 



      

   

            

        

           

           

          

           

         

            

            

           

    

          

       

         

         

             

        

           

          

            
          

           

          

         
         

          
         

           
       

          
         
            

          
       



      

   

            

          

            

          

         

   

         

           

          

           

          

         

          

            

           

           

          
        

         

        
       

        
           

           

           
        

         
         

          
           

          
              

         
        



   

          

           

         

            

           
         

           
            

         
        

              

              
        

           

            
          

            

            

            

           
           

    

        

          
         
          
            

            
            

           
          

            
           

           

      



      

               

            

         

 

        
        

          

       
   

     

          

     
          

      

       
           

   

         
         
       

      

   

           

          
 

          
        
     

           
          

   



THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH

CP 508 of 2018

the Central Government in consultation with any financial

sector regulator.

IV. That the order of moratorium shall have effect from

05.09.2018 till the completion of the corporate insolvency

resolution process or until this Bench approves the

resolution plan under sub-section (1) of section 31 of IBC

or passes an order for liquidation of corporate debtor under

section 33 of IBC, as the case may be.

V. That the public announcement of the corporate insolvency

resolution process shall be made immediately as specified

under section 13 of IBC.

VI. That this Bench hereby appolnts Mr. Avil Menezes, having

Registration Number IIBBI/IPA-001/IP-P00017120t6-
17/100411 as Interim Resolution Professional to carry out

the functions as mentioned under IBC. Fee payable to

IRP/RP shall be in compliance with the IBBI

Reg ulations/Ci rculars/Di rections issued i n th is regard.

15. Accordingly, this Petition is admitted.

16. The Registry is hereby directed to immediately communicate this

order to the Financial Creditor, the Corporate Debtor and the Interim

Resolution Professional even by way of email or whatsapp.

RAVIKUMAR DURAISAMY
Member (Technical)

B.S.V. PRA SH KUMAR
Member (Judicial)
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